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The application has been made for approval of provisional transmission
charges for Special Protection Scheme for Rihand Dadri HVDC Bi-pole and
Gorakhpur-Muzafarpur 400 kV transmission line in Northern Region for the
period 2004-09.

2. The representative of the petitioner has stated that the Special Protection
Scheme was to prevent cascading tripping in the transmission system in case of
tripping of Rihand-Dadri HVDC bipole. The scheme provides the system to
reduce generation in Singrauli complex and reduce load at various identified
locations in Northern Region in the event of tripping of Rihand-Dadri bi-pole.



3. On a query by the Commission, the representative of the petitioner stated
that it would file technical and other location-wise details of various equipments in
the scheme.

4. The Commission observed that this project could be clubbed with the
Rihand-Dadri System, the beneficiaries were same. The representative of the
petitioner stated that the special protection scheme was not only related to one
element i.e. Rihand-Dadri bi-pole but it was related to the Singrauli generation
complex. The Commission further observed that idea behind clubbing was to
reduce the number of petitions. The Commission directed the petitioner to
examine the matter and intimate its outcome to the Commission, latest by
12.6.2009.

5. Subject to above, Commission reserved its order.

(K.S.Dhingra)
Chief (Legal)



